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Il?l?ﬂ, MR 3AMUPb 15 A 2016 & The Telecommunication

(Broadcasting and Cable Services) interconnection (Digital addressable cable

Television systems) (Seventh Amendment regulation, 2016 (no. 3 of 2016) G
Clause 12 Revenue Settlement between the MSO and LCO related rights and
obligations P Sub Clause 12.1 (d) G 3R The Charges collected from the
Subscription of channels and bouquet of channels other than those specified

under clause (a) shall be shared in the ratio of 65:35 between the MSO and the
LCO respectivelyfﬁ SRR A 3R ITOMET B dl—
AT BT o9 = 10.00 H

MSO Margin 65% = 6.50/-
LCO Margin 35% = 3.50/-
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FIRST OPTION: As mentioned above because 15% Cap is actually spam

of the NTO by which the hole NTO look birth and to maintain the said NTO
alive than TRAI must inject the SOLE of the NTO (15% Cap) into again, any

other Try & Error Experiments will result the industry dies for Sure.
ALTERNATE OPTION: Most suitable ALTERNATE OPTION available is to

RE-IMPLEMENT the ""CAS" REGULATIONS which was suggested by the than
COST MANAGERS of the TRAI and approved by the than | & B MINISTRY and
surprisingly without and SPECIFIC-OPPOSITION the said ""CAS" REGULATION
WAS DROPPED.
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Name of LCO's Firm:  VIPIN CABLE NETWORK

Name of LCO :  PRAKASH GUJRATI

Address : 1813, BILALA HOUSE, HALDIYON KA RASTA,
JOHARI BAZAR, JAIPUR, 302003
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